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MR. SPEAKER: 1 am considering
the motiong that are before me. They
have come only today. They are be-
ing considered.

SHR] JYOTIRMOY BOSU: I have
‘written to you about seeking your
guidance in the matter of laying of
Papers....

MR, SPEAKER: I am going to look
4nto the matter.
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MR. SPEAKER: When the calling

tattention is being considered, please
sit down.
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MATTERS UNDER RULE 377

(i) LIKEXLY WINDING UP OF CENTRAL
FISHERIES CORPORATION LImMITED

SHRI CHITTA BASU (Barasat): I
rise to cal] the attention of the hon.
Minister of Agriculture and Irrigation
under Rulg 377. The Central Fish-
eries Corporation Ltd., a Government
of [ndia Undertaking, js likely to be
wound up. It is reporteq that the
Ministry of Agriculture has go far
recommended for its closure.

The closure of the Corporation will
render its S00 employees jobless.

This would adversely affect the ex-
chequers of many States, namely,
Tamil Nadu, Andhra, Orissa, Uttar
Pradesh, Himachal Pradesh, Gujarat,
Rajasthan for the Central Fisheries
Corporation purchaseg fish from these
Stateg and markets them in other
States, particularly West Bengal, The
Government of West Bengal has also
asked the Government of India not to
wing up thig Corporation.

The Government is understooq to
have prepared a massive programme
for the distribution-cum-production of
essential items of daily uses through
public distribution system. Fish con-
stitutes an essential item for the people
of certain States,

In view of this, may I request the
hon. Minister ty make g statement
saying that the Government propose
to revise its decision already taken.
He js here,

(ii) INDIAN RUPEE RESORTEDLY AT A
DISADVANTAGE COMPARED TO /OUND
STERLING, ESPECTALLY IN AIR FARE

STRUCTURE OF AIR INDIA

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Today the pound
sterling is one of the weak ang un-
stable currencies. Our Government
claims that Indian rupee i a stable
and dependable currency. But jn
many spheres specially in the sphere
of mir fare structure of Air India
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our public sector nationa] carrier,
rupee stands at a grest disadvantage
compareg tg the pound sterling. ln
fact, what one pound sterling can
purchasg from Air India one requires
sbout 3 timeg Indian rupees for the
same,

I wag told that if one pays a price
of air ticket in pound sterling then he
can buy a return ticket from London
to Delhj at about 265 pounds which
works gut a little over Rs. 4000 whilst
when it is paid in Indian rupee it is
over Rs. 1,000. And in case of cer-
tain other airlines it is over 11,000
rupees.

This i wholly against the interests
of the Indian rupee, its prestige and
the couniry's national interest. As a
result of this, our national carrier,
namely, Air India has immensely
helpeg other internationa) airlines in
getling business from Indian passen-
gers. Moreover it has encouraged a
tremendous amount of improper re-
mittance of Indian rupees to foreign
countries, to obtain sterling and dollar
for payment of air fare for Indians liv-
ing abroad.

In many vof the routes Ajr India
often go empty, they indirectly decline
rupee paying passengers (who are
Indians). But many smaller airlines
get their aircraft filleq every time
One thing [ do not understand is.
why Air India cannot afford to do
what certain ather airlines can. They
purchase the ajreraft from the same
source az we do. Many of them pur-
chase fue]l from the same source as we
do. Yet Air India passengers are re-
quired to pay more fare ang parti-
cularly more gq if it is paid in Indian
rupee; it js double or more. 1 draw
the attention of the hon, Minister who
is here. If you want to make a reply,
I shall be grateful.

(iii) Nxeo ror NoMINATION oF Dirfc-
TORg BY GOVERNMENT ON THE BOARD
OF SYNTHETIC AND CHEMICALS LTD.,
BAREILLY

~MAY 2, 1978
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SHRI SURENDRA BIKRAM (Shah-
jahanpur): With your kind permis--
sion, I raise the following matter
under Rule 377 of urgent public im-.
portance:

In view of large shareholding of
Life Insurance Corporation of India,
Nationalised Banks ang General Insu-
rance and huge Joans by L.I.C.,
1.C.1.C.1. and 1.F.C.I. the Govern-.
ment of India should place two no-
mineeg as Directors on the Board of
gynthetic & Chemicalg Limited, Bareil-.

Synthetics & Chemicals Limited, a
private sector synthetic rubber pro-
ducing industry having its monopoly
in the country is having large share-
holding of Life Insurance Corperation
of India, Nationalised Banks and
General Insurance Companies. LIC,
1.C.1.C.1, and I.F.C.I. haye also
advanced huge amounts ag loang *0
this company. Since the affairs of the
Company gre not free from doubts and
cxcessive extravagance prevails in this
Company which the Company justifies
by increasing the prices of its synthe-
ti¢ rubbers, it js of paramount im-
portance that the Government of India
should take immediate steps to place
at least two nominees on the Board of
this Company to ensure that the Gov-
ernment and about 25,000 ghareholders
get proper returns and unjustified and
harmful wavs of increasing prices of
synthetic rubbers are stopped imme-
diately which costs the rubber con-
suming industry and the public very
much. Also, the prices of synthetie
rubbers be immediately reduced and
a committee to go into prices be ap-
pointed and reasonable prices be fixeg
by the Government and proper con-
trolg on prices be exercised jn the
interest of the people of the country.
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